108 Papers Laid KARTIKA 12, 1887 (SAKA)

Shri Harish Chandra Mathar: I only
wanted to smoothen the procedure.

Shri §. M. Bamerjee (Kanpur): 1
have tabled a calling attention notice.
You have just now said that certain
calling attention notices are wunder
consideration.

Mr. Speaker: [ only said thot I ad-
mitted three of them,

Shri §. M. Banerjee: We are told
that the hon. Prime Minister and other
Cuabinet Ministers are going to make
some siatements. We find from the
paprrs that thers is going to be a long-
term agreement on PL 480, Since the
entire House knows that every bullet
which killed the jawans was supplied
by America, my only request is...

Mr. Speaker: What is his point?

Shri § M. Bamerjee:
making any comments. The renewal
of this agreement is in the offing
Since we are all very much agitated
on this question, let the Government
take us into confidence and let the
who'e matter be discussed before the
agreement is  signed. No decision
should be taken without consulting
Parliament.

1 am not

Mr. Speaker: Now to be

laid on the Table,
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'PAPERS LAID ON THE TABLE

Summary oF Rerort oF THE GOVERNOR
oF KERALA

The Mipister of Home Affairg (Shri
Nanda): 1 beg to lay on the Table a

Papers Laid 10§
Summary of the Report of the Gover-
nor of Kerala dated the 17th October,
1863, to the Union Home Minister.
[Placed in Library. See No. LT-
4990/65).

STATEMENT GIVING REASONS FOR IMME-

DIATE LEGISLATION BY RAILWAYS (EM-

PLOYMENT OF MEMBERS OF ARME
Forces) ORrpmwANCE

The Minister of Defemce (Bhri Y. B.
Chavan): 1 beg to lay on the Table a
copy of the Explanatory Statement
giving reasons for immediate legisla-
tion by the Railways (Employment of
Members of the Armed Forces) Ordi-
nance, 1865, under rule T1(2) of the
Rules of Procedure and Conduct of
Business in Lok Sabha. [Placed in
Library, See No. LT-4991'65.)

STATEMENT CORRECTING
5Q. 589 rr.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): 1 beg

(1) to lay on the Table a siate-
ment correcting the answers
given on the 14th September,
15685 to certain supplement-
aries by Shri Shree Naraymm
Das on Starred Question No.
599 regarding Finance Agen-
cies. [Placed in Library See
No. LT-4802 (5.1

ANSWERS T
Finance Acencies

{2) to re-lay on the Table a copy
of Notification S.R.O. 26564
published in Kerala Gazette
dated the Ist September
1964, containing Kerala Hill-
man Rules, 1964, under sce-
tion 77 of the Kerula Forest
Act, 1961, read with
(c) tiv) of the Proclumaiion
dated the 24th March 1965,
issued by the Vice-President,
discharging the functions of
the President, in relation te
the State of Kerala. [Placed
in Library. See No. LT-4838|
85.]
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